IN THE CENTRAL ADMIN ISTRATIVE TR IBUNAL
CUTT ACK BENCH3 CUTTACK

QRIGINAL APPLICATION NO 405 OF 1598.
Cuttack,this the 28th day of March, 2000.

BIDYAIHAR PALAIL,

. Appl icant .
Versus
UNDDN OF INDIA & OTHEKS.

csee Resp.n&ntS-

FOR INSTRUCTIONS

l. Whether it be referred to the reporters or not? 1 o -

2 Whether it be circulated to all the Benckhes of the

Central administrstive Tribunal er not? e
( SOMNATH 'SOM) (G N ARASIMHAM)
VICE=CHA IRMaAN

MEMEER (JUDIC IAL)



CE NIRAL ADMIN ISTRATIVE TRIBUNAL
CUTTACK BE NCHs CUTTACK,

QR IGINAL 2PPL IATION ND.405 OF 1998.
Cuttack.t is the 28th day of Mamh. 2000 o

. COR AMs

THE HONOURABLE MR » SOMNATH SOM,VICE-CHAIRMaN
AND

THE HONOURABLE MR .G.NARASIMHAM,MEMBER (JUDICIAL) .

L X3

Bidyadhar Palai,
Aged gbeut 28 years,
Sen of Dasarathi Palad,

At=Chapamanik,Po/Ps.Brahmagiri,
Distspuri. '

eee Appl icant e
By legal practitioner; Mr, Manoranjan Kar,advocate .

Ve L gUige
1. Union ef Indla represented throuwyh the
Chief Postmaster Gemeral ,Or issa Cirle,
Bhuware swar,Dist Khurda «

The Sr.supdt. of Pest Offices,
Puri Division,

Near G?O 'Pu-rilDist.P IIiO

Debabtata Parida,

S/e .Ixla Parida,

At .G’lapamanik.

Ps: Brahmagiri,

Diﬁtopurio eeg Re Sp@ndentS'

By legal practitiorer: Mr.U.B.Mohapatra,addl .St(: nding ?aunsel
ntnal ®

e o0y
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QRDE R

MR .GNARASIMHAM MEMEER (JUDICIAL) g

Heard Mr.U.B.Mphapatra,learred Additional Standing
Counsel (Central) for the Departmental Re spondents.None

frem the side of appliémt pregent Perused the records.

2, Selection of private Respendett No.3 +ts the

post of E .D.B.P.M.Chapamanik Branch Post Office is under
challenge in this sppl ication mainly on the ground that the
applicant had secured higher percentage of marks in HSC
examination than Res.No .3 and that Res.Ne.3 had filed Beg us
mark-shect of the H.S.L .« Examination.

3. Regdo .3 inspite of issue of notice has @ot entered’

appe arance .Departmental Respondents in their counter have
stated that as per the checkesheet,while Re spendent No .3
securin:é_sg o57% of marks in HSC examination which is the
highe st markg& aaengar%m candidates for selection,appl icant
has secured onby 47.85% of marks in the HSC examinat ion.
Further,the applicant has not enclesed any decument in
suppert of his claim that the markeshect filed by Res.No.3
is mot genuine,

4. Hearing the learned Addl .Standing Counsel and
perusing the records,we find np merit in this appl icatison
as the check sheet cAnnexwe-R/3,clearly reveals that Res.
No .3 secured 59.57% of marks in HSC eijami_:nation which is
the highe gt marks amargiﬁ:he cal'ldideﬁ:e@:s'~ a;jbpi&iéd for the post
of EUBPM.However, the Department will be free to initiate

an enguiry as to the genuineness of the mark sheet filed
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by Respendent No .3.

5. In the result, we find no merit in this appl icatisn
which ig accerdingly dismissed.Mo cests.
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\(SDMNA'B! LSOM) ~. " (Go NARAS DMHAM)

VICE.GHATRMAN MEMEE R(JUDIC IaL)
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